IN THE CENTRAL ADMINISTRATIVE TRIBUNAL.

K¢ PRINCIPAL BENCH
NEW DELHI

Ra No. 222/97 in DA 859/96

Neu Dalhi this ehe 29 tho day of Septembar, 1997

Hontble Smt,Lakshmi Suaninathan, Rembsr (3)
Hon®hla Shri K.Muthukumar, member (A)

shri Surbir Singh
R/0 B=32, Greater Kailash-I,

NMeu Delhi=48
0s o AppIiCaat

Vs,

1, Mational Capital Territory of Delhi
through the Secretary, Delhi AdmnNe,
Delhi, ‘

2, The Qhis® Enginesr,

Flood Contrel and Drainage Divn.No,¥1
1587, New Delhi,

3 F?So&‘égﬁﬁég 'Eg%iagginéga Divn.No.¥1,
Govt.of Delhi, Gurmandi, Delhi, .

seo Respondente .

OROE R (8y Circulation)

(Hontble Smt,Lakshmi Syaninathan, Memssr (3)

This Review Application has basn filad by the

applic ant seeking revieuy of the order dated 3.4.97 in

?&w : 03.859/96:(”1533113“°U9 application filad by.the

\ | appliCant for condon:tion of delay is al loued,

“2e ' Je have carefully perusad the grounds taken in
the Reviey application for revieu of the order and we find
that the:e is no error apparsnt on the face of the order
to warrant allowing this epplic ation, Further we Pind that

- no grounds have baen raised in the applicsticn uhich

could not have been raised when the Griginal Application

yas heard end disposed of. The applicant®s grievance
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ccems to be that the order dated 3,4,97 is erronsous
but that gtound cannot be a ground for revieu of the
order. Reviesu Applic ation is accordingly rejected,
M&Mﬂ@% .
(smt.Lakshmi Suaminathan) o

(K MU thukumar)
fgmber (A) Manbar (J)




